FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DUNZO DIGITAL PRIVATE LIMITED
LOCATED AT BANGALORE, KARNATAKA

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | Dunzo Digital Private Limited
PAN & CIN/ LLP No. PAN No. AAFCD0915M
CIN No — U74900KA2014PTC075256
2. Address of the registered office 4th Floor, Incubex INRM, 558, 9th A Main Rd,
Indira Nagar 1Ist Stage, Indiranagar, Bangalore,
North Karnataka, India, 560038
3. URL of website Website of the Corporate Debtor is not in
operation.
4. Details of place where majority of fixed | No fixed assets available with the Corporate
assets are located Debtor.
5. Installed capacity of main products/ services | Not Applicable
6. Quantity and value of main products/ | Not Applicable
services sold in last financial year
7. Number of employees/ workmen 0
8. Further details including last available | Email request be sent to:
financial statements (with schedules) of two | cirpdunzodigital@gmail.com
years, lists of creditors are available at URL:
9. Eligibility for resolution applicants under | Email request be sent to:
section 25(2)(h) of the Code is available at | cirpdunzodigital@gmail.com
URL:
10. | Last date for receipt of expression of interest | Monday, 22 June, 2026
11. | Date of issue of provisional list of | Monday, 29 June, 2026
prospective resolution applicants
12. | Last date for submission of objections to | Saturday, 4 July, 2026
provisional list
13. | Date of issue of final list of prospective | Saturday, 11 July, 2026
resolution applicants
14. | Date of issue of information memorandum, | Monday, 13 July, 2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | Wednesday, 12 August, 2026
16. | Process email id to submit Expression of cirpdunzodigital@gmail.com
Interest

Date: 06th June, 2026
Place: Bangalore

For Dunzo Digital Private Limited

Neha Jain Nemani
Resolution Professional
Dunzo Digital Private Limited (Under CIRP)

Reg. No: IBBI/IPA-001/IP-P-02465/2021-2022/13927
Correspondence Address of the Resolution Professional: KDRA Insolvency Professionals Private
Limited, 1601, Unicorn, Dattaji Salvi Marg, Andheri West, Mumbai — 400053.
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FINANCIAL EXPRESS

@ SG FINSERVE LIMITED
CIN: Le4980DL1994PLCOS T4
8G FiNSErvE  Regd. Office: 37, Hargobind Enclave, Vikas Marg, Delhi-110052

Corporate Office: 35-36, Kaushambi, Near Anand Vihar Terminal,
Ghaziabad, Uttar Pradesh-201010, Tel.: (1120-404140
Website: www.sgfinserve.com, Email: compliancef@sgfinserve.com

E-VOTING INFORMATION TO MEMBERS

This is in continuation to cuwr earlier communication given on Friday, June 05, 2026,
whereby Members of SG Finserve Limited (*the Company”) were mformed that in
complance with: the provisions of the Companies Acl, 2013 ("Act”) and Rules framed
theraunder and the SEBI {Listing Obligations and Disclosure Requiremeants) Reguiations,
2015 ["5EB| Listing Regulations™] read with Minstry of Corporate Afiairs ("MCGA”) Circular
Mo, 2002020 dated 5" May 2020, and subsequent cirowlars issusd in this regand, ialest one
being General Circular No. 0312025 dated September 22, 2025, and Circular No
SEBIHOCFIVCFD-PoD-2PICIR20241 33 dated Ootober 3, 2024 and Master Circular
HOW414/14(7)2025-CFD-POD2AM3TE2/2026 dated January 30, 2026, issued by the
Securibes and Exchange Board of India (“SEBI") and ather apphcable croulars issued in
this regard, it was decided to convena the 37 AGM of the Company on Tuesday, June 30,
2026 at 11:00 AM. IST through Video Conferencing (MG Other Audio Visual Means
("OAVMT) facility, without the physical presence of the Members at 8 common venue, fo
transact the business as zel out in the MNobice of 327 AGM, The deemed venue of the
meeting shall be the registered office of the Company.

The process of sending the Netice of 227 AGM and Annual Report of the Company for the
Financial Year endad March 31, 2026 along with login details for joining the AGM through
VCAOAVM faclty including e-vobing has been completed on Friday, June 05, 2026.
through e-mail 1o &l those Members whose e-mail addresses were registerad with the
Company of the Regisirar and Share Transfer Agent ("RTA") or with their respective
Deposstory Participants ("DF") in acoordance with the abowe MCA Circulars and SEBI
Circulars, and the same are also available on Company's website (www sgfinserve com)|
Stock Exchange websites (waw bsaindia com), (www.nseindia.com) and on the wabsite
of Central Depository Senicas Limited ("COSL") (www.evotingindia.com). The physical
copy of the natice andfor theAnnual Report shall be made available to the Member(s) who
may reques! the same, The Annual Repor and the AGM Notice can also be aocessad
thraugh the below Quick Response {QR} Code:

In compliance with the provisions of Section 108 of the Acl read with the Companias
iManagement and Administrafion) Rudes, 2014, Regulation 44 of the SEBI (Listng)
Regulations, Secretanal Standard - 2 issued by tha Institvle of Company Secratanes of
India and MCA Circulars, the Members are provided with the facity to cast thes votes
alectronically through remate e-voling (prcr to AGM) and e-vating {during the AGM)
senices provided by CDSL on all resolutions sef forthin the Nofice of the 32° AGA.

The remiote e-vobing shall commence on Saturday, June 27, 2026, a1 10200 AM. (15T} and
ends an Monday, June 28, 2036, at 05:00 M. (I5T). During this period, members holding
shares either in physical form or in dematerialized form, as on the cut-off date i.e. Tuesday,
Jure 23, 2026 ("Cut-off date™) may cast their votes electronically. Thereafter, the remote e-
woting module shafl be disablad by CDSL for woting.

All the members ara informad that

1. The Ordinary and the Special Businesses as set out in the Notice of AGM will be
fransacted through valing by electronic means,

2. A person wha B nob 2 Member as on the cut off dale should treal this Natice for
information purposes only;

3. Amy person, who acquires shanes and becormnes a Membar of the Company after the date
of electronic dispatch of the Motfice of 327 AGM and holding shares as an the Cut-off date,
may obtain the Login 10 and Password by fallowing the instructions as mentioned in the
Mobice of the 32° AGM or sending a request to helpdesk.evoting@odslindia,com.
However, if hajshe is already registenad with COSL far rermate e-vating, then hedshe can
use hisher exisling User 10 and password bo casttheirvote; and

4. Members may note that; a) the remode e-voting module shall be disabled by the CDSL
afier the aforesaid date and bime for voling and once the vole on a resclution is cast by
the member, the member shall not be allowed 1o change It subsequently; b) the
membears who have cast their wole by remote e-voling pror io the AGM may also attend
the AGM but shall not be entitled to cast their vole agan; ¢} the facility for voting throwgh
elecironic mode shall be made available-at the AGM; and d} a person whose name is
recorded in the register of members or in the register of beneficial owners maintained
by the depositories as on the cul-off date only shall ba entifled to avail the facility of
remote e-voling or voting at the AGR,

Detaded Procedurs for remole e-volingle-woting and - particpaton in AGM through

VCIOAYM has bean proviged i the Moticz ol AGM,

Shri Jatin Gupta, Practicing Company Secretary (Membership No.: FCS 5651 COP No
5236}, has been appoénted as Scrutinizer by thie Company to scrutinize the enfire e-woting
process ina fair and lransparent mannes

The voling ights of the Members shat be in proporton to the equity shares held by them in the
paid-up equity share capital of the Company ason cul-off date i.a., Twesday, June 23, 2026.
The result of voting wil ba decianed within 2 working days from the conchusion of AGM 1.2, on
or before July 02, 2026 and results so declared along with the consolidated Scrubnizers
Repon will be placed an the Company’s website (www.sdfinsenee.com) and COSL's websile
[wenw evolingindia,com} and simultaneousty communicated bo the stock exchangs ie. BSE
Limited at www.bsaindia.com and NSE Limded al www. nseindia.com, wheare the Company’s
shares are isted and on the website of the Compamy atwww.sgfinsense. com.

If you have any quenes or issues regarding attending AGM or e-Voling from the e-Voting
Systam, you may réfer the Frequenily Asked Questions ("FAQS") and e-voling manual
available at www avolingindia.com, under help section or write an email fo
helpdesk evoting@cdslindia com call toll free o, 1800225533

Members holding shares in elecironic form and who have not updated their email or KYC
datails are requasted fo registarfupdate the details in their demal account, as per the
process advisad by their Depository Paricpant, Members holding shares in physical form
who have not updated their email or KYC details are reguesied to registerupdate the said
details in the prescribed Form 1SR-1 with Regisirar and Share Transfer Agent of the
Company, M/s Skylime Financial Services Private Limited. Members are also
recommended {0 compéete their nomination o the prescribed form SH-13 or Opt-out for
Momination through submitting Form ISR-3. Members can access the relevant forms on
the Company Yebsite at www.sglinserve, com.

Special window for Re-Lodgment of transfer request of physical shares:

A special window, as per mandate of SEB| Circular Mo, HO/38/13M1(2)2026-
MIRSDPODITS02026 dated January 30, 2026, is availabée till February 4, 2027, to
facilitate lodgment of transfer requests executed before April 1, 2019, but wera either not
Indged for transfer orwere lodged &nd subsequently rejected, retumed ornot attended due
to deficiency in the documents. Eligible sharaholders are requestad to submit the requisite
documents before February 4, 2027, 1o Company/RTA. Securibies transfermed through this
mechansm shall ba credited onty in dematerialized form and will remain under a one-year
lock-in, during which they cannot be transferred, lien-marked, or pledged.

For 5G Finserve Limited

ad/-

. Kush Mishra

Place: Ghaziabad Company Secretary and Compliance Officer
Date: June 06, 2026 M. No.:62001

INVITATION FOR EXPRESSION OF INTEREST FOR

M/s Krisfo Infotech Solutions Private Limited

OPERATING IN SELF-SERVICE KIOSKS FOR BANKING AND OTHER SECTORS AT BENGALURU
UNDER REGULATION 36A(1) OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. | Name of the corporate debtor along | Krisfo Infotech Solutions Private Limited
with PAN & CIN/LLP No. CIN: U72200KA2008PTC047825
PAN: AADCK5330R

no

2. | Address of the registered office 1232/35-3, Second Floor, 24th Main, J P Nagar, 7th
Phase, Puttenahalli, Near Brigade Palm Springs,
Bangalore, Karnataka- 560078

NA

The Company does nothave any fixed assets

3. |URLof website

4. |Details of place where majority of
fixed assets are located

5. | Installed capacity of main products/
services

6. [Quantity and value of main
products/ services sold in last
financial year

7. | Number of employees/ workmen

Not applicable

Financial Year Turnover (Amount in ‘000)*

2023-24 11,729.10
2024-25 2,432.23
* Based on the audited financial statements.

The Corporate Debtor does not have any
employees/workmen as on the Insolvency
Commencement Date

©

8. |Further details including [ast

available financial statements (with

schedules) of two years, lists of

creditors, are available at URL:

9. | Eligibility for resolution applicants

under section 25(2)(h) of the Code

is available at URL.:

Last date for receipt of expression of

interest

Date of issue of provisional list of

| prospective resolution applicants
.|Last date for submission of

objections to provisional list

Information can be sought through communication to
the following email:
E-mail: krisfo.cirp@gmail.com

Information can be sought through communication to
the following email:

_E-mail: krisfo.cirp@gmail.com
22-06-2026

10.
Kk 26-06-2026

01-07-2026

13|Date of issue of final list of|06-07-2026
prospective resolution applicants

.|Date of issue of information
memorandum, evaluation matrix
and request for resolution plans to

prospective resolution applicants

10-07-2026

Last date for submissions of
resolution plans

10-08-2026

.|Process email id to submit|krisfo.cirp@gmail.com
Expression of Interest
7 | Details of the Corporate Debtor’s

registration status as MSME

Registered as Micro Enterprise
UDYAM Registration Number:
UDYAM-KR-03-0137086

Sd/-

Anuja Sudhir Bhate

Interim Resolution Professional / Deemed Resolution Professional
For Krisfo Infotech Solutions Private Limited (Under CIRP)

IBBI Registration No: IBBI/IPA-002/IP-N01212/2022-2023/14077
AFA Details: AA2/14077/02/300627/204389 valid up to 30.06.2027
Regd. Address: Flat No. 8241, Prestige Lakeside Habitat,

SH 35, Opp. HP Petrol Pump, Gunjur, Bengaluru, Karnataka-560087

Place: Bengaluru
Date: 06/06/2026

HERO HOUSING FINANCE LIMITED

Contact Address: Ind Floor, A5, Sectord, Moida, Gautam Boddha Magar, Uttar Pradesh-281201.
Regd. Dffice: 08, Community Ganbre, Basand Lok, Wasant Yihar, Mew Delhi - 110057,
HeroHousing P 041 48267000, Toll Frea Mo: 1800 212 8800, Email: customer.carai@herohil.com
Finance Website: www. herohousingfinance.com | CIN: UG51320L2016PLC30148

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

(A5 per Appendix [V read with rule 8(1) of the Security Interes! Enforcement Rules, 2002)

Whereas, the undersigned belng the Authorized Officer of the Hero Housing Finance Limited,
undar the Securiization and Recenstruction of Financial Assets and Enforcemant of Security
Interast Act, H00Z and in exercise of powers conferrod under section 13]12) read with rule 3 of the
Security Interest (Enforcement) Rules, 2002, fssued a demand notices as menlloned below
calling wpan the Borrowers to repay the amownt mentioned in the notice within 60 days from the
dake of the said nofice,
The barrowe, having Faied b repay e amourd, rotice i benaby ghven o he Borrdwr, in parlicular and
tha pubific, in general, that the undersigned has tsen pessesson af the proparly casenbed herem balow
inn awancesn of powers confested on him undar sechon 13(3) of Be said Acl read wilh rule 8 of tha sad
ules.
The borrower, in particudarn, and the pubdic in general, are herehy causioned nod ba deal with the propeny
arid any daalings wih the propady wikl be subjact 16 tha charge of tha Hermo Housig Financa Limiled, far
an Aot feferrecd o bedaw along with inferest therean and panal inteses, CHAes, ooty Bio froomm cale
mianganed balow
The borrower’s attention is invitad to provisions of sub- section (8) of Section 13 of the Act in
raspact of time available, to redeam the secured assets

Lioan Name of Obligar(s) Date of Dersand Orxte of Possession
Agcouni {Lagal Heir[s]l Moticed &mount as i|Constructive
Mo Lagal Representativeds) per Demand Maodlcs Phyaical]
HHFDAYLAP |CHAMNNABASAPPAD S, 1E-June-2023 02062026
24000052677 |D S DEVIRAMMA Rs. 37 42,1500 (Physical)

Due as on 10-June-2025

Description of Sacured Assedsiimmovable Propertias:- 41 Thal Prce And Parcel Of The Rasidential
(il Dpar o 480, Mew Doar Mo, 1725, Assassment Ko, 1725, Pad NoS-105-61, Measuring East To West
20 38449 Maler And Morth To Sculh 4572005 Maber In Total Measwring 11148368 Sq Meter,
Constructed Area B9,18658 Sq Mir, Situated At Kottury Town, Mudukanakatie, Katluru Taluk,
Vijayanagar District And Within The Jurisdiction Of Sub-Ragistrar, Kudlagi Boudries; - East-
Road, West- House Of Kesarshall Kolraiah, Sauth- House OF Hampasagara Kasim Sabeb, North-
House OF Mefthihali Shivaiah & Mabu Sabab

UGHEPMS | Mahesh Construction (Through It 1T=July-2025 0206, 2026
BlO0020562 |Proprictar Mahesh V Tayappal, Rs. 7,25, 734/ {Physical)
Mahesh V Tayappa, Vadru Tayappa, |Duwe as on 28-June-2025
Vaddru Savitramma

Description of Secured Assets/Immovable Properties:- 81 Thet Piecs And Parcal Of Immgvatla
Proparty Baanng Gm Mo2h TEN, Pid ha, 1505004002036022681, ViRage And Gram Panchyat
Malapanagudl, Taluk Hesapete, District Vijayanagara, Karnataks - 583239, Total Admesasuring
Area 55.74 Sq. Mir. Along With All Common Amenities Written In Tribe Document. Bounded By:
East- House O Mareppa, West- Road, Norh- Road, South- House OfHampinakatt Galeppa

DATE :- 06-0D6-2026 Sd/- Authorised Officer
PLACE:- VIJAYANAGAR FOR HERQ HOUSING FINANCE LIMITED

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

DUNZO DIGITAL PRIVATE LIMITED

LOCATED AT BANGALORE, KARNATAKA
(Under sub-regutation (1) of reguiation 36A of the Insolvency and Bankruptcy Board of
India (Insalvency Resolation Process for Corporate Persons) Regulations, 2016)

Sl.]  HELEVANTPARTICULARS

1, | Mama of the Corparata Debrtar Dwaze Digital Private Limmiled
along with PAEN & CIN' LLP Ma. PAN MNo. ALFLDEEGT5M

| CI Mo — LIT4S00KAZ014PTCO75256

{ 4th Flooe, Incubax INRBA, 558, St A& Main Rd,
Inefira Magar 15t Stage, Indiranagar, Bangakoee,
Norlh Karmalaka, Inda, 563038

| Wisbsite of the Corparate Debtor is not i operation
Mo fised assets avalzble with the Comporate

2, | Address of the Reqistered Office

3. | URL of website
4, | Dedails of the place whers the

majority of fixed aseets are Incated | Debbor

5, | Instalad capatity ol main 'Hulﬁpmi:al:-le
producis) senies

B, | Quantity znd value of main | Not Apphcabie

producis’ senvices sold in the
Est ancial yaar
7. | Number of employeesiworkman [0
8. | Further details including last | Emeail request be sent to:
anvailabla financial statements (with | cirpdunzodigitab@gmad com
schatules) of tw years, bets of
| Creddors ang avadable at URL:

g, | Eligibety for resshution applicants | Emall request b sent to:
unger section 2523k of the Code | cirpdunzodigitak@gmad com
& avadable at AL ;

Last date af rufantlﬁllla;:ﬁréﬁﬁiuil
of interest

10.| | Monday, 22 June, 2026

11.] | Monday, 28 June, 2026
of prespective resalution appicants |

Last date of submission of | Salurday, 4 July, 2076
abjectiens 1o the proveicnal sl
13.| Date of Issue of the final list of
prospective resoiutan applicants
Date of issue of infarmation
marmarandurn, evalustion matrix,
and request foe resolution plans ta

prospecties resplution applicants

12
[ Saturday, 11 July, 2026

14| [ Monday, 13 July, 2006

15.| Last date for submission of | Wednesday, 12 August, 2006
| resodution plans
16| Process emall id 1o submit | carpdunzodigitak@gmad com
Expressian of Interest
Date: 05" June, 2026 For Dunze Digital Private Limited
Place: Bangalore Neha Jain Nemani
Rasolution Professional

Dunzo Digital Private Limited {Under CIRP)

Reg. Mo; [BBVIPA-DM AP-P-02465/2021- 202213527

Corraspomdance Atdrass of the Resalution Professional; KDORA Insalvancy Profassionzls
Private Limited, 1601, Unicorn, Dattaji Sald Marg, Sndhesi Wesl, Mumbai = 400053,

SMFG INDIA CREDIT COMPANY LIMITED

Corporate Office: 10™ Floor, Office No. 101,102 & 103, 2 North Avenue,
Maker Maxity, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,

SMFG

Indin Credii

UNDER THE PROVISIONS OF THE SECURITISATION AND RECONSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
(“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the authorized officer of SMFG INDIA CREDIT COMPANY LIMITED
(SMFG India Credit) under the Act and in exercise of powers conferred under Section 13
(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the
Act, calling upon the following borrower(s) to repay the amount mentioned in the respective
notice(s) within 60 days from the date of receipt of the said notice. The undersigned
reasonably believes that borrower(s) is/are avoiding the service of the demand notice(s),
therefore the service of notice is being effected by affixation and publication as per Rules. The
contents of demand notice(s) are extracted herein below:

Name of the Borrower(s) Demand Notice Date

& Loan Account Number Amount

1. SRI NITYA PACKAGING COMPANY
2. PRABHU VELUMURUGAN

3. NITHYA G

4. MEENA SUBRAMANI

LAN - 173401310025837

29-05-2026, Rs. 45,64,044/-
(Rupees Forty Five Lakhs Sixty Four Thousand
Forty Four Only)
as on 07-04-2026

DESCRIPTION OF IMMOVABLE PROPERTY MORTGAGED

ITEM NO.1: ALL THAT PIECE AND PARCEL OF THE PROPERTY BEARING MUNICIPAL NO.
262 SITUATED AT 2ND MAIN ROAD KONDANDRAMAPURA MALLESHWARAM BBMP WARD
NO.5 PID NO. 5-4-262 NEW PID NO. 035-M0083-17 MEASURING EAST TO WEST - 44
FEET, NORTH TO SOUTH - 14.10 FEET IN ALL 620.4 SQ. FT. ALONG WITH BUILDING
CONSTRUCTED BOUNDED BY BOUNDARIES AS UNDER: EAST BY — SAMPIGE ROAD,
WEST BY - SRI SELVARAJ’S PROPERTY, NORTH BY — SRI CHINNASWAMY’S PROPERTY,
SOUTH BY — SRI KUPPUSWAMY MUDALIAR’S PROPERTY. ITEM NO.2: ALL THAT PIECE
AND PARCEL OF THE PROPERTY BEARING MUNICIPAL NO. 262/2 SITUATED AT 2ND MAIN
ROAD BETWEEN 17TH AND 18TH CROSS KONDANDRAMAPURA MALLESHWARAM BBMP
WARD NO.5 PID NO. 5-4-262/2 MEASURING 14 X 21 FEET IN ALL 294 SQ. FT. ALONG WITH
BUILDING CONSTRUCTED BOUNDED BY BOUNDARIES AS UNDER: EAST BY — PROPERTY
BELONGS TO M. GOPAL, WEST BY — PROPERTY BELONGS TO SMT. SHAKUNTALA,
NORTH BY — PROPERTY BELONGS TO CHINNASWAMY’S FAMILY, SOUTH BY — PROPERTY
BELONGS TO MR. KUPPUSWAMY MUDALIAR’S FAMILY. ITEM NO.3: ALL THAT PIECE AND
PARCEL OF THE PROPERTY BEARING MUNICIPAL NO. 262/3 SITUATED AT 2ND MAIN
ROAD KONDANDRAMAPURA MALLESHWARAM BBMP WARD NO.5 PID NO. 5-4-262/3
MEASURING EAST TO WEST — 21 FEET, NORTH TO SOUTH — 14 FEET 10 INCHES IN ALL
209.75 SQ. FT. ALONG WITH BUILDING CONSTRUCTED BOUNDED BY BOUNDARIES AS
UNDER: EAST BY — PORTION OF PROPERTY BEARING NO. 262, WEST BY — PORTION
OF PROPERTY BEARING NO. 262, NORTH BY — PROPERTY BELONGS TO CHINNASWAMY,
SOUTH BY — KUPPUSWAMY MUDALIAR’S FAMILY.

ITEM NO.2 & 3 ARE MERGED TOGETHER WITH COMMON NO.262/2 FOR TOTAL
EXTENTENT OF 603.75 SQ.FT OWNED BY SMT.V MEENA AND COMMONLY BOUNDED ON
THE: EAST BY -M GOPALS & PRABHUS PROPERTY, WEST BY — PRIVATE PRPERTY, NORTH
BY — PROPERTY BELONGS TO CHINNASWAMY FAMILY, SOUTH BY — PROPERTY BELONGS
KUPPUSWAMY MUDALIAR’S FAMILY.

The borrower(s) are hereby advised to comply with the demand notice(s) and to pay the
demand amount mentioned therein and hereinabove within 60 days from the date of this
publication together with applicable interest, additional interest, bounce charges, cost and
expenses till the date of realization of payment. The borrower(s) may note that SMFG India
Credit is a secured creditor and the loan facility availed by the Borrower(s) is a secured debt
against the immovable property/properties being the secured asset(s) mortgaged by the
borrower(s).

In the event borrower(s) are failed to discharge their liabilities in full within the stipulated time,
SMFG India Credit shall be entitled to exercise all the rights under Section 13(4) of the Act to take
possession of the secured asset(s) including but not limited to transfer the same by way of sale
or by invoking any other remedy available under the Act and the Rules thereunder and realize
payment. SMFG India Credit is also empowered to ATTACH AND/OR SEAL the secured asset(s)
before enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s),
SMFG India Credit also has a right to initiate separate legal proceedings to recover the balance
dues, in case the value of the mortgaged properties is insufficient to cover the dues payable
to the SMFG India Credit. This remedy is in addition and independent of all the other remedies
available to SMFG India Credit under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time
available, to redeem the secured assets and further to Section 13(13) of the Act, whereby the
borrower(s) are restrained/prohibited from disposing of or dealing with the secured asset(s) or
transferring by way of sale, lease or otherwise (other than in the ordinary course of business)
any of the secured asset(s), without prior written consent of SMFG India Credit and non-
compliance with the above is an offence punishable under Section 29 of the said Act. The
copy of the demand notice is available with the undersigned and the borrower(s) may, if they
so desire, can collect the same from the undersigned on any working day during normal
office hours.

Place: BANGALORE
Date: 06/06/2026

Sd/- Authorized Officer,
SMFG INDIA CREDIT COMPANY LIMITED

I, Mr. PRASHAANT ANAND, Aged about
44 years, S{o. Anandan, residing at
#2121, 5th Main Road, RPC Layout

Vijayanagar 2nd Stage, Opp Bank of
India, Bangalore North, Bangalore,

SATURDAY, JUNE 6, 2026

14

2 MANAPPURAM Jg(e/(|=
kil CIN : U65923KL2010PLCO39179

Bramch: HLIBLI
SALE CUM AUCTION NOTICE

Wi are Bsulng 1hes Sala Nofice to the Barowars ol it ' L
Assets and Enforcement of Security kmterest Act 2002, edvising them to clear the Bishility as mentioned helow wethin 30 d

MANAPPURAM HOME FINANCE LIMITED

FORMERLY MANAPPURAM HOME FINANCE PYT LTD

E-E-gﬂ..l:lll: Ej'ﬁéb A&, Padmaprabhna Buailding, Kear Sreerama Swiam| Tesnple, Cherppu- Thriprayar Road, Thrigrayas, Theissur, Kerala 680667

Cu-borrowarnfs and Gusnartor)s mandioned in Sr. 8o, 1 uwnder the Secwifizatan & Recorstruction of Financial
from thes date feiling which the

Karmnataka -560040

SIDDARTH P.

D. RAJANMNA, Bangalore.

I, Mr. PRASHAANT ANAND, Aged about
44 years, Slo. Anandan, residing at
#2121, 5th Main Road, RPC Layout
Vijayanagar 2nd Stage, Opp Bank of
India, Bangalora North, Bangalora,

have changed my son's name from
ALYSTER ANDERSON to

vide Affidavit Dated: 02-06-2026,
sworn to before Notary Public

Karnataka -560040 gesared property memtioned (n balow nescrﬁmn will fie sold fy Public fuction & uncar the provisors of Section 13{4} of sub rule-S of Fule 8 of the
have changed my name from Egcaaitization & ghruction of Famital Agsets ond Enlorcemant of Securily Inteeast Act 2002, om th date mantionad below far recoreery of dues: Mo giving
JAMES ANDERSON to Auctim Notice to the Bormower)'s, Co-Barovern's and Guaranbor)s mentionad in Sr. Mo Tunder the said act. »

Bosrowar)s, — Cutstomding |  Reserve noperty .
PRASHAANT ANAND g [ L0 | Co-harrawers Desesiption of the Immavabis Dot of| ™ g | prica and ape- Airtion
vide Affidavit Dated: 02-06-2026, e Nurr |  Guseaetacs i i | Amou (EMD Reooms | Lok | gy
sworn to before Notary Public ' |00 [ Walesh Pirpos | PropertyIs I mﬂr r;%lﬁ%aﬁﬁu anrar Property No29.S02-1A 6/08-04- s, [Re1051025/-[10-0é- | 10-07-
X : Tipgannavar, -1 & NI B2, Wiy Marudls Temple. Somsgur &1 E FOT4 till
0. RAJANNA, Elangalnre 343 Euuglmﬂrﬂﬁ"ﬂpﬂa Margund TG: Nargund And ﬂlﬂﬂudn%fﬁa Someapue, und, PO 2028 | LAGEG Re2 A2 754/- A ~'.I'3:EIDF~II:-I
Tippannavar, | Margunid MDG, Gadag, Korataka, Pin: SB2707, Admeasuring 23.69 :
Vporesh Asgfi | MEr& 54.54 Bg Mir East -TMC Kod7E3 & Road, West-TMC No17TIE/2
TME N JTT1 A, South-THC Kol 712/ & Road Marth-Roads, THE Na 17340

convenient date the

proporties shadl ke tobe borne|
gEEting property transharmad shal
right to-accent or reject all or any of the béds or postpone [ cancel the auction without assigni

Erupertg.' documients fhiald by the Company dar
utonky an invitation tothe pubdic tomake an 032er to purchasa by participating in the Auction/hidding,

Dot - O/ 0672026 | Place : HUBLE

g

Placeof Auction: Manapguram Home Finanee Lid Shop Mo, 4 & 5 on the firet floor, "SK| Height=" at Vidyanagar, Hubballi, Kaematsks Pin-580025
Terms & Conditions: m participate i the Buction, s Intending bidcess Bave bo deposit ederssd mondy By way o DO BEvaunng "MANAPPLIRAK HOME FINANCE
LIMITED®, [2] The Swccessful Belder have to pay 26% of the Bid Amound Immediately on the Sale beipg decided In his | her favour excludin
deposited and the balance sale prce is to be remetted witiin 15 days fram the data of commianication of sale: [3] If the Successhd Badder
payments ar falks to adhere to the terms of S&te in zmy manner, the amownt already deposited will be forfedted and he | she shall not have any claim on such forfeited
amoiet. [4] If fior 3y reasan, on the day of Public Suction, tha reserve price is not materialized then the Autharzed Officar resarves the right to call for fender [
private treaty withug' ) any further notice tothe Bor rowerfs, Co-borrowear)s, Quarantor)'s and ganeral public et large, to desl with the property concemead, at &

m!:] he Salewill 2 on “as is whare i bass” and "85 is whatis bags”, persons imterastad should mebo theirown indepeandent inguirias as
b fh tithe of the property and claimsdues boom Govt, J Semi Gowl, Depaftmant i any, aHecting the progsety, Any lafutory or athir duss payable and dus on thess
the purchasersuclders anly, A0 the experses of wistever nature including stamp duty, registration charges, tracsder ieo, pte. ol
& b ne By the purehaser anly and this Comparry $hat] nod in asm way he lable for thesame, [6] The Authorized Dfleer reserves the
any resson thene of Including addition or deletion of terms and
conditions of this agvertisement [ sale without any Notice, st bis discretion. [7] The intending bidder on remitting the EMD amount may verify the copies of the
the office hours before the Auction date. [8] Please note that thisis not an(ier to sall the property described sbova

Sdlf= Awthorized Officer, For MANAPPURAM HOME FINANCE LIMITED

fhi gamest money
efaults in effecting
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W TR o I A Goegmne 2l indis Urderiaern
ASSET RECOVERY BRANCH-MUMBAI, 21, Veena Chambers, Mezzanine Floor, Dalal Street, Fort, Mumbai — 400

001 Tel: 09466747894 Web:- www.unionbankofindia.co.in, E-mail:- ubin0553352@unionbankofindia.bank

DEMAND NOTICE

Ref. No: - ARBM: KCK: DN: 01:2026-27
To,
1)

Date: - 25.05.2026

M/s. Tulip Marketing (Partnership Firm- Borrower), OFlat No. 3 & 4, 1st Floor, D. K. House,
Jambli Gali, Borivali West, Mumbai, Pin -400092

2) M/s. Tulip Marketing (Partnership Firm- Borrower), C-109, Akshardham CHS Ltd, Narayan
Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai, Pin -400086.

3) Mr. Bhavya Chhotalal Dave (Partner, Mortgager & Guarantor), Flat No. 804, 8th Floor,
| -Wing, Veena Santoor CHS Ltd, Phase ll, Near Saibaba Nagar Extn., Kandivali West,
Mumbai, Pin -400092.

4) Mr. Bhavya Chhotalal Dave (Partner, Mortgager & Guarantor), Flat No. 103, A -Wing,
Vrindavan CHS Ltd, CTS No. 53, Rumbaugh Lane, Borivali West, Mumbai, Pin -400092.

5) Mr. Bhavya Chhotalal Dave (Partner, Mortgager & Guarantor), Flat No. 109, C -Wing,
Akshardham CHS Ltd, Narayan Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai,
Pin -400086.

6) Mr. Sadik Murtuza Syed (Partner, Mortgager & Guarantor), Partner of M/s Tulip Marketing,
Flat No. 3 & 4, 1st Floor, D K House, Jambli Gali, Borivali West, Pin -400092.

7) Mr. Sadik Murtuza Syed (Partner, Mortgager & Guarantor), Flat No. 303, 3rd Floor,
Poonam Amisha CHS Ltd, Oppo. Satellite Park Mangal Nagar, Near GCC Club, Mira Road
East, Thane, Pin -401107.

8) Mr. Sadik Murtuza Syed (Partner, Mortgager & Guarantor), Flat No. 303, 3rd Floor,
Poonam Amisha CHS Ltd, Oppo. Satellite Park Mangal Nagar, Near GCC Club, Mira Road
East, Thane, Pin -401107.

9) Mrs. Kanchi Bhavya Dave (Mortgager & Guarantor), Flat No. 303, 3rd Floor, Poonam

Amisha CHS Ltd, Oppo. Satellite Park Mangal Nagar, Near GCC Club, Mira Road East,
Thane, Pin -401107.

10) Mrs. Kanchi Bhavya Dave (Mortgager & Guarantor), Flat No. 103, A -Wing, Vrindavan
CHS Ltd, CTS 53, Rumbaugh Lane, Borivali West, Mumbai, Pin -400092.

11) Mrs. Kanchi Bhavya Dave (Mortgager & Guarantor), Flat No. 109, C -Wing, Akshardham
CHS Ltd, Narayan Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai, Pin -400086.

12) Mrs. Rehana Khanum (Mortgager & Guarantor), W/o Mr. Sadik Murtuza Syed, D47-5-315,
Shantinagara , Keladi Road, Analekoppa Extn., Ward No. 3, Sagar City, Dist.- Shimoga,
Karnataka Pin- 577401.

13)Mrs. Rehana Khanum (Mortgager & Guarantor), Flat No. 303, 3rd Floor, Poonam Amisha
CHS Ltd, Oppo. Satellite Park Mangal Nagar, Near GCC Club, Mira Road East, Thane, Pin
-401107.

14)Mr. Niraj Chhotalal Dave (Guarantor), Flat No. 109, C -Wing, Akshardham CHS Ltd,
Narayan Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai, Pin -400086.

15) Mr. Niraj Chhotalal Dave (Guarantor) Flat No. 104, A -Wing, Akshardham CHS Ltd, Narayan
Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai, Pin -400086.

16)Mr. Niraj Chhotalal Dave (Guarantor), Flat No.505, Avanti Building, Neelkanth Kingdom
Society, Vidyavihar West, Mumbai, Pin -400086.

17)Mrs. Hetal Niraj Dave (Guarantor), Flat No. 109, C -Wing, Akshardham CHS Ltd, Narayan
Nagar Road, Oppo. Naval Depot, Ghatkopar West, Mumbai, Pin -400086.

18) Mrs. Hetal Niraj Dave (Guarantor), Flat No.505, Avanti Building, Neelkanth Kingdom Society,
Vidyavihar West, Mumbai, Pin -400086.

Sir/Madam,
Notice under Sec.13 (2) read with Sec.13 (3) of Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002.

You the borrowers/mortgagors/guarantors M/s Tulip Marketing, Mr. Bhavya Chhotalal Dave, Mr.

Sadik Murtuza Syed, Mrs. Kanchi Bhavya Dave, Mrs. Rehana Khanum, Mr. Niraj Chhotalal Dave

& Mrs. Hetal Niraj Dave have availed the following credit facilities from our Union Bank of India, (

Sion East Branch now transferred to Asset Recovery Branch Mumbai ) and failed to pay the dues/

instalment/ interest / operate the account satisfactorily and hence, in terms of the RBI guidelines as

to the Income Recognition and Prudential Accounting Norms, your account has been classified as

Non-Performing Asset as on 22.09.2025 . as on 24.05.2026 a sum of Rs. 4,62,87,249.91 (Rupees

Four Crores Sixty-Two Lakhs Eighty-Seven Thousand Two Hundreds Forty-Nine & Paise

Ninety-One Only) is outstanding in your account.

The particulars of amount due to the Bank from you in respect of the aforesaid account are as

under:

. Unrecovered | Unapplied
AU Unapplied Penal S
Type of Facility | Ledgerason |. Charges | Total dues as
.. . interest from Interest .
& Limit NPA Date i.e. . \ incurred | on 24/05/2026
22 09.2025 01.09.2025 till | (Simple at by Bank
e 24.05.2026 2%) )
Cash Credit
A/C No.
319305040100228
R::%gtg)on:x; Rs. Rs. Rs. Rs. Rs.
’ 1 4,09,85,974.29 | 45,07,952.39 | 6,09,573.23 | 1,83,750.00 | 4,62,87,249.91
later reduced to
Rs 407.00 lakhs
as per renewal
note dated
26.06.2024
Total dues | 4,62,87,249.91

Recovery after NPA, that is after 22.09.2025- Nil

Rate of Interest- 1year EBLR + 3.50% (floating), i.e. 11.50% as on 24.05.2026. EBLR as on
24.05.2026 is 8.00%

To secure the repayment of the monies due or the monies that may become due to the bank, you
M/s Tulip Marketing, Mr. Bhavya Chhotalal Dave, Mr. Sadik Murtuza Syed, Mrs. Kanchi Bhavya
Dave, Mrs. Rehana Khanum, Mr. Niraj Chhotalal Dave & Mrs. Hetal Niraj Dave had executed
various security documents on 20/08/2013, 16/05/2014,16/12/2014, 02/03/2017, 21/04/2018,
23/01/2020, 23/09/2020, 23/09/2022 & 27/06/2024 and created security interest charge by way
of Equitable Mortgage / Extension of Equitable Mortgage of immovable property described
herein below:

Property No. 1: - Flat No. 303, 3rd Floor, Poonam Amisha CHS Ltd, Oppo. Satellite Park Mangal
Nagar, Near GCC Club, Mira Road East, Thane, Pin -401107 constructed on land bearing survey
no. 84, Revenue Village Ghorbunder, Mira Road East, Taluka Dist. Thane within area Mira
Bhayander Municipal Corporation in the Name of Mr. Sadik Murtuza Syed.

Security id-400009251265

Asset id- 200009235199 dated 20.01.2015

Property No. 2: - Flat No. 804, 8th Floor, | -Wing, Veena Santoor CHS Ltd, Phase I, Near
Saibaba Nagar Extn., Kandivali West, Mumbai, Pin -400092 constructed on land bearing survey
no. 163(part) , CTS No. 128A/66/A and 128/66/1 to 12 , Revenue Village Kandivali Dist. Mumbai
Suburban within area Municipal Corporation of Greater Mumbai in the Name Of Mr. Bhavya
Chhotalal Dave & Mrs. Kanchi Bhavya Dave.

Security id-400076372882

Asset id- 200077943458 dated 23.09.2022

Property No. 3: - Ground & First Floor RCC Roofed Residential Building with Tile Roofing Site
No P/I/D47-5-315, Shantinagara, Keladi Road, Analekoppa Extn., Sagra City, Ward No 3 Dist.:
Shimoga, Karnataka, Pin -577401 in the name of Mrs. Rehana Khanum

Security id-400079978959

Asset id- 200081699965 dated 14.05.2024

Property No. 4: - Vacant Plot No. 3, K. No. 1765-1765-03, Shantinagara, Keladi Road,
Analekoppa Extn., Sagra City, Ward No 3 Dist.: Shimoga, Karnataka, Pin -577401 in the name
of Mrs. Rehana Khanum

Security id-400079979270

Asset id- 200081700308 dated 14.05.2024

Therefore You are hereby called upon in terms of section 13(2) of the Securitisation and
Reconstruction of Financial Assets and enforcement of Security Interest Act, 2002, to pay a
sum of Rs 4,62,87,249.91 (Rupees Four Crores Sixty Two Lakhs Eighty Seven Thousands Two
Hundreds Forty Nine & Paise Ninety One Only) together with further interest and charges at
the contractual rate as per the terms and conditions of loan documents executed by you and
discharge your liabilities in full within 60 days from the date of receipt of this notice, failing which,
we shall be constrained to enforce the aforesaid securities by exercising any or all of the rights
given under the said Act.

As per section 13 (13) of the Act, on receipt of this notice you are restrained /prevented from
disposing of or dealing with the above securities without the consent of the bank. Your attention is
invited to provisions of sub-section (8) of Section 13 of the SARFAESI in respect of time available,
to redeem the secured assets. Yours Faithfully,

Sd/-

KISHOR CHANDRA KUMAR

CHIEF MANAGER/AUTHORISED OFFICER

UNION BANK OF INDIA

Note: - Herewith, we bring to your notice that all the previous actions taken by the Bank under
SARFAESIA Act 2002 including Demand Notice dated 14/10/2025 is hereby withdrawn.

KISHOR CHANDRA KUMAR

CHIEF MANAGER/AUTHORISED OFFICER

UNION BANK OF INDIA

Date : 25.05.2026
Place: Mumbai

epaper.financiaEexpress.c:un'. .

BENGALURU




STEWT FROTe TUeTRRHEA) FHors
(3TRFE3T TTETT WRES zo%)
0.2, 2/1 R 2/3, VTR Iwenr, 13¢ aboa)s 83, mopINg
Boneets — 560 009. Be.Koss, : 080-22265383, website: www.kiadb.in
F0. VARW/ B33/ QL3N R-A—-17/683/2026-27
DTPRY LB0WT® BT T3

Qoo 05.06.2026

TOFE3T TFRFOW ITOCEIT TR HRNT FONSHNY BRetIre’ pvs

VIRV Bt PEOR FTPMONYR MBI, wPFI zj‘oa‘mev WP wde dedo»
3ORTY m#a% ODPT BROATDT WTF MIRTTO0R, ITFWE TOTFEIT
BonTHAYY TRITIFT 0% 1999 DI, AoRT 2000 STo» § vdecd
wcgéoﬁaoﬁg DO [T EOTH FHed amsmés BRere’ HROT wowcenem&
BTRTORNT.
FTMOIH ITID : 1) Wondeth mERo3T 3G, J[yHeE BFTT, T, Nowedex®
WFES ToT-2 TQ O POFAIRY, wBNBT Fo:0Mmed. 2) Bondat mzE»oss
G, FuF RFST, D) DR TFF, TOI-2 (TTHR-TNFRTY) IQ 88 BTFT
BN, ez wbmed.
aﬁzz‘ﬁ@abd 5@7303 BRTOH DTROT : 22.06.2026 B0 4.00 Rot3cHR3A.
VUFTRCD VRONT TIHICIAYI, TWEWE TRECT TRrLE WIFEIT BonTHRY
Jecesre® hitps://kppp.karnataka.gov.in Sonws P Snews SRAZIRGTD.

/-
TS POHOSTD, IR, WBoRKRTL

DIPR/CP/1010/Zen/2026-27

WBonLRd ap‘sSaaz: NTEIEB AOHW3

T TS %ﬁwﬁﬁ&—l o le] SeSca lsc DI, VW0 IR, éﬁ:oﬁ: o3,
=Bo3INT, Bonedeth-560 052.

zo: emgzé—l/aSoap'aaﬁaa/&éozz‘/m/2026—27 0500%:05.06.2026

OOIRY Boro® Tz
(Bud 32 Beere® Hews [In) (33 33)

Bondndd TITO, AVF I 0NN wémm(pas Qe 3T, aﬁoa?@éaa Bon$ RO JTwen T
Tes FRATED-1, $INT 3ReFFIY weDFRT PRMONTR OTE VETNLOT LBOBT NI,
SBORATHT.

. [T éR Serrneema

z e DY ( da. datie 9200 =R

o 3 (B8 2e0r03) (BAn9Y) | (@émo HeoR0d)
BT DWTFLY (TR BeF - 1) 8 Q0BT DT

1 [3eeris nzmeto. 20.90 20,90,000/- 09 sonsh
TPTCHTTY, (FWFeT—~22)TY DOBT T

2 | 3@ Re =P, 13.69 15,00,000/- 09 donsb
STTeR (e -&3)3Q Q0BT T ITNRY

3 |azmes. 48.00 48,00,000/- 09 onsh

1) % TpsF JIRYW, T AR IRBLD ERJOD OI0T: 14.06.2026 Jowd Toxd 4:00
no¥edTI3A. 2) LBoBT' Tpwr VT A D008 15.06.2026 Towd R, 3:00 not3n d:ce%ors
Be3e0cHY. 3) LHOBT® REBTOBLD ER[OD BT0B: 19.06.2026 Sowd oz 4:00 RoobIBA. 4) 20083
RE° 380DB DJ003: 200.06.202630H Bo2d 4:30 nodn.

TS O[ONRER, BN https://kppp.karnataka.gov.in
SRBBRYBRD.

TRRR0Y/wew/80/1013/2026-27

0B B SRE

Ko /—
T Jpes :;saﬁm TSo-1, zSoaﬁaaaa

BorERts Focawy; AREBRE VLA

T TR FEmTEcH-1 =T e, BoPRPR,
13¢ DB, VR0 SR, Sxhod, B3, THOSIG, BoneeSs-560052

:’;ossﬁ:wgqﬁ—l /ﬁovaaéaa/&aoz)/ﬁow /02/2026-27

0500%:05.06.2026

SURRY LI0WTS BT (wowses)
(BWF aR BRWFST FNOT RRI)
T TEHOI aséam@wﬁdo—l, Boneedd FI Dl ABFBEB V0PSB, VB BRTYTT QBeFr 3T,
aﬁo.a;‘:‘.@é.zo.zo, LONART VRT TTwoN WIE L30BTDTRTO0T T3 FLTORW TowMONPTE 03ReRTD
VIR BOT BeBNIR, WLWNELD LBOBT NI, eszsodmow%d. 30BATITD FIFWT RTFTT

due Heewrer (vizhttps://kppp.karmnataka.govin) @wees Fedndsy wmhBeL BHoRORER,
RO,  0BIWTD AW OBEF VB TDSNY TTT JIDFIIRANT  TAF  WTFBD

JPITORNI), BPHOZLD  BRVIOONT. VBT [LENYY, VRO BAL[ERINGY
SReRBRYWIO.
[T5A)
H MO Hich V| corp e
IRHBTIONTIIT eZRY WORTIIBY, ABF K0.80 Y WRNORD
Rade R0.2710Q waomeer AEFH Hppd wodd dgemo’ Wy I
1|30 AOTRE WIRBROB BN ToRY oo Torie |68,44,633/-| 1,36,893/- Soneh
ORZF  DROPRSFORFNYI),  TWHFHBER0RR  AWIIOIL
@mema @zpaﬂd% BRBE FTOMROMON WR0X 03RRI,

HoRo® HWeweTed 1) VB TeIE TFRI, VTTSRE [RB ERJ0D D08:12.06.20263030
5:30 RotdcHRSR. 2) t30BC° TJe@E WE [ D003:15.06.202630T DRE, 3:00 noedn
Boeor FBe00DY. 3) HOWT" AeBOALD ERJOD BT908:24.06.2026 Towd o 4:00 rioLicdesh.
4) 20088 DE° 3B0INT DT08:25.06.202680% oz 4:30 notded J03T. &% /-

NI IR q,)dm@wﬁdo—l,

BRRSTT/22/1014/2226°/2026-27 zSo.ap'.aas.a.a, Boneed

PUBLIC NOTICE

33393 6 23e° 2026
6 JUNE 2026

CANZ\VNTRR:-ESNRIE www.vijayavani.net Bl 920ho0ed

B D20Dmed YR 2oneech
@gm@gd a@oﬁasg SRV YOOI
;)%é)mé@ojariej @Cﬁé wsdémﬁcﬁ’
Qe300 mo&)é%@ mo:\;‘@@é SPene
TOTEES, IoBIR,ONG TFES  Herne
DNBOT 2.PIMN  FONE QI oD
SEVARIAY B30I
20T Megeag ﬁaacmaséd cmog’aé
@0, BT TP 380" BIF BePT.
MBEDS 63 zi@jé’oéf mcﬁwg TBE
3 DBe3e0 BB FETIDTY ‘213
BRWMROE DI o moﬁasg:

Dezodaeed 283

o, T

2rie8 O8I, S8 S Tt
IR BOBIESODRY,  OEeR

ARy 00 BT SRR engeéﬁ&ocj @%&méeoﬁa@ . 2R3F BB e3e0f Esjcried &30
DRODT BOB YUBTYT AERTT. DB DIF J00BY DI Feo e300 IepERRVICNE.  ©BE3  wormen

. 0.9
odeeese QTies 38 3Ra¢ el AT

modaégaﬂ MOBER® A3 &é)odo@ NOFR 3CTE

mREES’ & PUBIYR  FAODETD BN, BRYTNZ).
ax@“csoése mdwg PR Tone cmas%ecﬁa ﬁ&ar{@;}m
TTEIY DBERRIG  echas Te0NFY acﬁa@a’m
PODEREY BRFEONDE  POFE  FCHBCRY
BRQet, NORRT  Gpams mEER’ 28 DIATOOHTE

0oz Ge. 2GIoDRy, FERTT.
SBT3 DD BROBE @, DB, et
Beoer® BB, BRITOR, T, BT BB DDG3ROBT
@. HOGRE 3y smrisz wabEId GeReIERY
shscogh. Bomseodgmh  33gd IO
Q22D & 230 e, BRBILT® BDOTB Bo. TeRBOTTRE, IB OB
eaaﬁdaﬂa 2026-27:3¢  3geds wwscs W, Oeldf  DewodeF,  BOTSES

802, ToohHe303 )

RAD LI Tegeo @29:32% TRETT wenwdece:

TOORFATVETT QOLACODTRT FTOIIELOR, LPRNOZPCEE
Te3eo e.—azp:‘.écg TRETT, PR FO: 01, WnwdReEE-587102.

RT3 509%: 08354-295372 E-mail: btdadn1@gmail.com
sosﬁ_szaaafao/m,w.@,mja—l/&ireem—(]z/&3@50;5_5-02/2026-27/417 OmR08:04 Jun 2026
Homo® Tger Bosd-02
(BT TRT BRBRTT Lo Jere® Zs3v0ST)

ﬁ'nr@,j TOWERIT FONEHR DO0BRIF IS WPRRRIION0S

238 200 Riots 33

SI0TBES BOOBY STRID | HFROCTOOR B8, 93 e3TES

Soneged:  BoYRRE TeEdodY TemF TV THRWING
BP0 SH3ae® TohY BIIPNT. ;e (29) 3. BosoPad
53@33083&63 e;s@oia 23 305 DRRCS Slevia ddcigeé 3&53@5 SletolE)

R P00, aF.R. Znetios> HORROR 22,3

S5 Foodoss
S5 TRRE 220

edoneleth: INSHY evdnd

25.06.2026 Bor 1.00 Fosd (WFFTY,) éém&wm@d\,
B Djdﬁ@mﬂ 300D ©THONY TRTmerd Bosd: 08354~
295372 FOTBE BLTOTONT.

BRWINP:)EBOTT T FoWOHATOS  “BToFws  I[YRT
BRIRNT RO HRewr e FeDIONY TFLAGMT HTVOINW
©0STDNVRYTR.  2)HoBTR  FOWORAT  QTV0INYY
WROORTH OB BN faé’bﬁé écﬁaacémb/ Mmmﬁm%&&&

T /—-TOONFATRERT QOWICCHT,
00.3.0.350,, R T0: 01, wenodect.

TECOTNPOT 93¢ smdz'o%:d.
DIPR/BGK/RO-NO-/79/KSMCA/2026-27

Boor 3z

ol ) ég £ Qa3

803038 3300, F.450°. qg,

5033ls : ﬂ.x(mgﬁ)/ol/a-z118915/2026-27
)

IR upeon hed R IRRAREIC JehRdmn BuF ema
eraca 330 Quoadod BOINTT FeeD, WONRHRD, AaQ (SpIzte ae'i)z;i

“Trws  TYRFT  HRINT IO Beewre”  Behdodg
TFWROODPD. D), ITO  AROD OB OF  BEINYY momoojmg;@ 2o ggm aensdi
TR0,

DI BoBReWIT TR :

b o)

g@bor 8%, Bonwec-560 001.
Q00%:05.06.2026

owo@ixﬁ mo&mooﬁa

wﬁdsarw aaraﬁmn wmm BBoAeeszooN 11 éom1 OIOR
mgﬁ STO0T S FIONF JIVFLICLD TN VWD BBEOTN WT/E

TF0n B3e3 ﬁoasé : LAW 45

LAD?2016 Dated 27.03.2017.
o2 xzosd RRA™ daeReg3
s 2‘? o&:N o s KetRdatdEd Rosl| SRae Aowsd w33 ¥ =2
PpoTston Tagye &3 o et 20 (02) Sw. 40,000/~ | Tw. 5,000/- SR. 45,000/

(B3 meoR DIy Brpd BVWTROOD, PSS VFET)

RFEIT Jpedsd

BIFET ToBT DWTNT BYOH BTN TORIT BTLEITY,
P Sormedd MeRNYY @.BF.e (EHT) &Sens @038 &3m0
%@aosci TOWORATWO3, To.F—48 T (FOTONRV-TRRT Qo)
SR-BHRY T F0e0M0OMON BRF WRT* WRTOD T F90wET°
DAL ol alelA RO ARSI IAVE S AV VT mme’)eadmg
RHLERLD  DTTTB  FeZ BACFONTY, SBRCOMDFHTD.  TPWT

TBODLIBOTONT.
3R

TWROY/me%/0/1012/2026-27

Bdews Jed BRI FoTREF TN FOTBES I DT TG
SEOOTONTY, W’ ,u@,ooa ©083 Hm0F 22.06.2026 ehdaéd
923 @ﬁe}a 8FT Steotorisd AMNOZ @2, amaré e:o:»?;d
QOGS mm mdéom'} velat+] w'?deum amaﬂo&: Slak k)

oo https: //schooleducatlon karnataka gov.in/en ©Y

TRBS: @%rﬁ%ﬁ&a 33 BeIednt BOTRO/RET MGWQ&Q@
cpilegalcell@gmail.com =wos mpﬁsa@zs% .

Bl /-20t3 JTWeITD (SRPI)
T 0 Yess

TOHeOBOD TFOT, BINZRW BFoD B IINT I 0TS
AN ADTAICTADI AV '?;S 3003:

° wsecssg mesh: ®.30. 28/11, 25/13, 28/55, =) 28/12
o Somshd mesH: 3.30. 4/1B

Bewegod Newosey:

o D03 08.06.2026 (RReede0T)

ToRBE &
20ERTY, STELIBYTH
wWoswe Qs B édaﬁ IS
o]

BRIF FesS BROTHER DEQ BRUB LB AeBoD AOFOE e SOTFHIRT HoBs dost, BYHD et R BB SeToy0ess
30 S7.2,0013 TEPHOCD LOBTNE ms@ 3. 78.59 o3 SDI0HY INGTh. T IR ROTWOG.  IEDIG Lo 3,3 FeO
mmmaﬁ OBE HERT00T HY Bmets BRIIODY FTorus TBoBE Do), FRET S [A. T OINYOB Ry 0a3ch S8BT, 226
) ® =Y
TR u.\@)i\rqcejoow BT DROE  EHOBTT, 308° S0RZES 203 BNIE Tie FHE  DHhzow BoTzEm 3% SBIB
BHATCONG. FHBY QRBT HFWNE. T0D IR e F03E 23TEIODY
RBO TFMOCD LOBTTY GONHERICD 923 BTTT Jp007 &red, Tew) OINY &0 DI0W0T  230HTeRAR. Ae e, BT

$B03T" QW3 TN TTMWOOD DWONETRN TIFwE IYFT 03R0nRe BeYs BRTEHBRENGD. STRFES 330RY 890t 20w 3 632 opt-Rat
BERRTHON FReuret FFAT wwwkpppkamataka.govin[ | edens Sowon @8 @rte 6RY o com sows ducm M BTIYTT gy
RO DEFTLT. O08: 22.06.2026 oz 05.00 ORI SEIRMHYT D0 B BAT.L. BFQIBO® 3P/, aleln] S8
HOBO YR, RYRWBTONG. TOE VIR, OIWOT: 24.06.2026 T30 03D
gserf, 11.00 ,.fomi (BHTY). Tonwe dC)i-_if W), DZOT: NGB 53¢ N@mb %3

dé&@@ﬁd) 23NOB0E3 DIES
R0 8. IRCHY, BI03
SN, DB, Tors ICBER
BONRHY, B0z FeBes® Toes
@9 Q0D SRBOTY, 08
SZodhe) eRBA &I BB
BEPOHT), BENBROWD
362930838 SEROTD.
3R HORTIDY
BRTES BROT TOBBED
83, SBDIP. T8 BBOLD
TR 383 SBIrHTI
RO BTN 3%(538.

BIT) ATRIH

W), Seedh3® ofRdmuE, IRy 42
dae, 300 axz@vee oRd@ed, Jo. 5,
J0 @B, 108 I MR @y U8,
Baeae 23 Bo3, gdned deBes,
eowP gy of, doriget - 560056,
@ dwes A9 il BIod
"% ) W Aot 3f evdedzenhic.
8, 23 ¥Bodnad B3 "B oiRdmen”
ofid), o) @wed avy evresndmA
"BRE oRpar” aode sdabeRmm
@3 DOridrerrbach. 05/06/2026 Jord
dpead oot BhmE0  was
FepTe Beandesdiend.

TOWFWIT Jpe3sd
8 BROT WBFEITON SYohTRRRYBeI0B3 IT,
B30T B Herw BRFET oW DI Hehd.
#* OB B §90R A B & C JBdee*

TOR0DT LRTNILL

Thod: zi@rﬁ‘ 11:00 Rotdonor

1. | PAN & CIN/LLP No. #n31
° 70;%?1 ROWOGTE, WY ﬁm@dcg

DIPFEeE MOTT BT

woddne @ruct B’ waoulnd
PAN No. AAFCD0915M
CIN No — U74900KA2014PTC075256

ﬁnet%ozs AZF FowTRER FoLORIT PR[RIETT ToNRp SAT
[INH IR, e wBITE BT DSNAD WYY HES
Beedodeoddnt 5@@5&2 THoBROTED FRCTNT.

2. | Bncomond dedcd QvoR

43 TR, YFIEF DATETIRF, 558, 93¢
& Toa); U%, wohoe SN 18t e, QORTRRAT,
onERTy, YVIT LT, GRS 560038

3. dwﬂéa‘a CINBTT R

RARFOTF WOMTS BFAE RoIRFESRHIY

BB, ¥TC Bedesoen Jeadd Newd Bwedss, B¢
aqsqu‘ 8D e z;mr(ﬂ DT, ATRRLOT
DOOBRBL AP,

odmR)Te R ey o no%r(vri B3 391 QWO A,
B&C iﬂmmét}“ s SeardodQ TpREBSFNG
s.dzmeqng wPTo  o3RTe aﬁiﬂ oPTe RoP
xic:ywﬁ Jotd IFoEDd wPWe u#cwquhg =1
Tees TFwoed 15 OIndedmn BRI, BowdI
zms DDENY  FHooSodeodn ﬁd R&wogdrt
©08 TROE BYTWIBD, WO Hed

4. | wRoTRs AT BYRYDT

o3ReHET AW IIS

DIRCBEF OMTS z,.@ [SA A Nd @3

arm:s BRoRBRYR FFO BING  dwedmN

w%ﬁiﬂ% /Relne :Saué

AYT QEIND ORRY odnwyBe Fok3 FoRTNED mdm;gg 33, $3weTH
o B0 (NHAI), cdrexm wshars Fug (PIU) - 30300 5. w.w) COIZNG/AARE MAT | wgonnnn S0k Sk, S90mEoRR0.
© ,\mEszﬁr < = [ciaialercle] xQx!cmcf o3RRI gwmm &, ¥3wecdd
0 RT.
Government of India 6. iiw msm:; EET) egenBHRRY [
(S REEY) acr A
NATIONAL HIGHWAYS AUTHORITY OF INDIA e HanZ ALY

(Ministry of Road Transport & Highways) 7

. | pReeNnY / gommess Bosd

0

8. | a8 ITrne 2sed oz;sad::
TomR Jeednd (z?r!:; oFrénonn)
%auc" e, Beored wZiFf QEOA,
oi«awaw 39 vﬁad

PUBLIC NOTICE
In Connection with Shifting of EHT Line and Tower in Village

B A0S VYR b
cirpdunzodigital@gmail.com

Maralenahalli and Rangapura in Tumkur Taluk of Tumkur 9. [ oteod B35 25(2)(h) BRCHY

AeHee® Ao VYR bl
cirpdunzodigital@gmail.com

TTRT, 22 WHRTE, 2026

Arehans, 29 wAFP, 2026

3RO 4 WS 2026

2T 11 z:odé 2026

AreHsed, 13 mcﬂd 2026

WFEes 12, ey, 2026

cirpdunzodigital@gmail.com

BTto/- Bozke Qs BT waoins
Sewe S SewRR
SroREs dpBEmes

Goeine Gewes S waouns (vouthe waoby)

Sncontd Tos3: |BBI/IPA-001/IP-P-02465/2021-2022/13927

Sxméa"m@ BRPIZT ﬁgﬁﬁmdﬁ QT IRETTD 'aasmc;zal a".;@ﬁzﬁc‘: gddw
OWERT, 1601, OHPITST, sept mg SRR, ©Woged dng. ;‘mozﬁd—400053

0007 TORINT B, / TR Bondedd mgm 3¢,
200F FITHT Towgs TR FGWeBY, POR,
BTGB Beew?, DD MRBTTYHE 400
e FBF Jowo® 23/2(BYe RSF Sowo® 23) 20
ok Doz Bed 2.4 Daeeor 2 283 FIT WO0:—
m:mg: dg B, ABF Sowo* 24/1.
TyoY, 1 Besdd gom, o Ior Beow AIF
Towo® 23/4 waoe.
wids ABF Sowo* 24/1 B B¢ mmﬁonc&d@ 8a.
mm,mam oo Beor RtBF aoma‘ 23/1,
2% m! RBF Sowo® 22/5.
Reof B X
L00F TORIAC BY / BRI Bonded o 2g,
2003 FITHT ToORE THT HTRBY, TR,
So0VRR Bwewe, Ied0Red MFTTIYTT 4008,
zaoed FBF Towo' 23/3 (TYe FWF Jowo® 23)
2.83) DAeF 1 288 F3R wWEwon:-
a}pdri‘ : B gr, aR SRR Bedd BSF Jowo®
23/4 2.
Tyd, 1 AFF Fowor 22/2 & 22/3.
wgds' HEN mn’Ooﬂoﬂaﬂ @ B.a.ngexs gsSon
K00 BSF Sowo’ 23/1.
d‘g‘mgz BBF Sowo® 22/4.
Beof C X
00F COING WY / TS Borveds Iy B,
2003 ITFH)T oo BRI aradr.)tﬁg VR,
Sodvmr Berwe, DD MITIYNT [Ty,
me RBE Jowo® 23/4 (TYe IWe Jowo* 23/2)
2,43 DAERF 1 DFT 20 HOENRY IR BBRWOD:—
"pSee, ¢ Bewdd Neso XwodW TION XedT AIE
SOWT® 23/2 e,
#Q‘:bd‘: &¢ &)samm‘ ISFOR BedT FSF Jowo® 23/3.
w03, 1 Y ToridonioRn, @ B.8.TenFe IFoR
Be0w RSE 23/1.
dg.ms‘: AW Jowo* 22/5 & 22/4.
SANTHOSH U., ADVOCATE
No.M4, Shalimar Plaza, PG Halli Main, Malleshwaram,
Bangalore- 560003 M-8884391100 / 8050756669
Email-santhuteam0@gmail.com

Our client (‘Client') is desirous of entering into certain arrangements in connection with the immovable properties more fully District in the State of Karanataka. for Six-Laning of NH-48 3run3s’ SrromooR ord
described in the 'Schedule' hereunder and are hereinafter collectively referred to as the 'Schedule Properties' with the owners listed Nel la-Tumkur Secti detailed field il b CIRET R ZY O
in the table herein below (‘Owners'). The Owners have represented to our Client that they are the absolute owners of their respective (Nelamanga a-fumkur Sec ion) a detailed field survey will be 10.[ eRgen epmzeb 4rg3ch
portions in the Schedule Properties, with unrestricted rights of alienation over the same. conducted to identify the land area and owners affected by the Bnsch DTRoE
Notice is hereby given to the general public that any person/s other than the Owners, asserting any right, title, charge, lien, new tower footing and corridor. Preliminary investigations 1./ R0e33 SHORIR® @ulrmod
claim/s o any interest whatsoever in respect of the Schedule Properties is/ are here by called upon to submit to the undersigned, | | indicate the following Survey Numbers in Tumkur District may BHROE Bijed 2udHh Dmod
their claim/s, if any, over the Schedule Properties or their objections, if any, to the said transaction. The said claim/s or objections ’ 12.| sooq08 @y whemrnvry
must be in writing, together with documentary proof of such claim/s or objections, so as to reach us at the address given below, be affected: - ;“gf:;’ jf“‘«s ;m: -
within a period of 15 (fifteen) days from the date of publication of this Notice. If no such claim/s or objections are received within 0 i e e i i
the said period of 15 (fifteen) days, it shall be deemed that no one else other than the Owners has/ have any right, title, charge, o Village Maralenahalli: Sy. Nos. 28/11, 25/13, 28/55, and @03 Ttiokh HITréod Do
lien, claim/s or any interest whatsoever in respect of the Schedule Properties. Further, any claims or alleged interests, if any, 28/12 14.| 2oy 3 Sxoams® wermeon
which are not received within the said period of 15 (fifteen) days shall be deemed to have been consciously waived and e Village Rangapura: Sy. No.4/1B SRORTE TR SoR AN03 3
disregarded for all intents and purposes and shall thereafter not be binding on our Client and our Client would be atliberty to| | Survey Schedule: S 3’3"’7‘&"‘35” SPoRwEN
proceed with the said transaction in connection with the Schedule Properties. Date: 08.06.2026 (Monday) e T
e Date:Uo.Uo. Yy 15. | SRongin® oy, ivr, RO
SCHEDULE e Time: 11:00AM onwards gndodh Om03
(Description of the Schedule Properties) e Venue:Atthe respective site locations 16.| 8R5ch ouRg RYI®
Al that piece and parcel of immovable properties being agricultural lands admeasuring in total 24 Acres 39 Guntas, . . DS IR, TEohRAV
all situated at Mavallipura Village, Hesarughatta Hobli, Yelahanka Taluk and Bangalore Urban District, and described in Landowners and interested parties of the above Survey P p—————
the table below: Numbers are requested to be present at the site with relevant Fe: doriency
Sl. |Survey Extent . land ownership documents and identity proof.
No. No. | (Excluding Kharab) Name of the Owners Bounded on the : . p yp
Acres |Guntas East by Westby | Northby | South by Project Director
1] 10 | 04 (outof| o1 |Mrs.N.GShakuntala, Wifeof| SyNo8 | SyNo.8 | Remaining|Sy No. 11/2 NHAI, PIU — Tumkur
06 Acres Late. N. Channamallaiah & 1112 land from
25 Guntas) and others Sy No.10
2.0 1111 01 30 Mr. J.S Naresh, Son of SyNo.8& | SyNo.13/1 SyNo.11/2| Sy Nos.
Loto M. Shamhaich | 120 12118 19/ SwetiE gebte gdvoeslf) wody
and others
3|12 | 03 | 2 Mr. TN Lohith, Son of SyNo.8 | SyNo.t3/1| SyNo.10 | SyNo11/1 (3moresE ARroR wRes Hod)
Mr. Nanjundappa 810 &8 80.2, 2/1 3 2/3, RYWR e, 18¢ abasozs 8%, Mool NS
4.1 1211 01 03 Mr. J.S Naresh, Son of SyNo.8 | SyNo.13/1| Sy No. 11/1| Sy No.12/8, _ - . _ [P : H
Late. M. Shamanna & 111 12051213 Bonewdd - 560 009. m.»o&% : 080-22265383, website: www.kiadb.in
and others & 122 Y _ _ .
AR o 0 M A Siddappa, Sonof | SyNo12/11 | SyNo132| SyNo.8 | Byala Kere R0, VARN/BATT /B3N R-B0°-01/681/2026-27 dTeos: 05.06.2026
Mr. Anjinappa 12110,12/9,12/8| & 13/3 & 1N Gadi
10,1251 0BT sHS TIWE
6.| 13/3 00 30 | Ms.Akshitha M, daughterof | Sy No.13/1 | SyNo.14/3| SyNo.8 |SyNo.13/2 FTFEIT BRFOR ITOFLT TRTRIT TONSHAY Brelre’ o
Mr. A. Muniraju
77143 03 00 Mr. A Muniraju, Son of SyNo132 | SyNo44| SyNo.8 | ByalaKere FRQRWOLD B F¥80T BRLERRVR LRTTT dReETD FOD (RGBT )CHRY, ATIRWITHRN
Mr. Anjinappa &13/3 & 1412 Gadi BT OeIoH RTMOCHTY, ATFLAT ToNBSBNY, I TS TFTITHT, BonvRdOSY
8.| 26 | 04(outof | 26 Mr. Veeranjinappa SyNo.8 | Remaining| SyNo.28| SyNo.8 Sc,icaomg T2YT OB m&aczssua /Ro% m?ow a v&racai QT T SenY aﬁodc‘aﬁaﬁl
05 Acres Son of Late. Bﬁchanna, land from &27/6 - @
36 Guntas) Mr. B Ramanjinappa, Sy No.26 G-
50”,\(/"‘; Lete. E:ﬁ;‘s””ax MO SR : Boneed MERCIT 1Y, JoFHony PURINY JMed mWTHe §Mow
Son of Late M.B Rajanna Tede3 Bo3-8 T TuRmN BPFE JFeIB, Ted, WESW I, AT, Wormn Ty, WYR
: ’ D QRAD AOWO w0 T Q&3 1o 2 TN AOTD
Mr. Byre Gowda SREI & Be0Bo3 INTHT 3% =00 (R2TF) R, ABIRDHIRTRA 3
Son of Late Bylappa - ) \ 2R ¥
.
o275 | 00 | 3 | MrNagarauB,Sonof | SyNo8 | SyNo28 |SyNo.27/4|SyNo.27ie | ||RCSR¥RY 2mNRRycd. (Dxeeor 4862-27723).
Late. Byranna AT mfaﬂ:d YR 20303 D00z : 08.07.2026 o 4.00 Rot3cH=3A.
10208 | 00| 37| MeDevars B Soncf SyNo8 | SyNo28 | SyNo.27i5 Sylle 26| | |l eazrrmcch wion® raseonvs, smoriss BRFOE Smors mIFuds Xon@mne Jncures
Date: 05.06.2026 sdi-| || https://kppp.karnataka.gov.in SHews P daea’ SRREAGNTD. .
Place: Bengaluru Ms. Brijita Prakash, Partner, J. Sagar Associates, Advocates & Solicitors, ~5°/s— 3
18th Floor, SKAV 909, No. 9/1, Residency Road, Richmond Circle, Bengaluru-560025 g TP WPOHOITD, FNARW, WORLRT
Ph: 080-43503600/ 43503676. E-mail: brijita.prakash@jsalaw.com DIPR/CP/1009/Zen/2026-27
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